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IN THE CENTRAL ADMINISTRATIVE TRISUNAL
PRINCIPAL wANCH NEW DELHI

OOAO N00¢35/90

Neu Delhi, dated the 29th Feb,,1995

CO RAM

Hon'ble Shri S.R, Rdige, Membar{A}
Hon'ble Smt.Lakshmi Swaminathan, Menber(d)

dhri Guru Agya Pal Sirah

Draftman, Ré3ional Deailon & Technical
Devaslopment Centre, 43, Okhlg
Industrical Estate, Neuw Delhi-110020

eee AppliCant

(By Advocate Shri E.X. Joseph with
Shri N,Amresh )

/s

1 The Union of India through the
Secretary to the Government,
Ministry of Textilas, Udyeg Bhauan,

New Delhi,
2, Tha Develooment Commissionsr, for

Handiepafts, 7, Yest Block, R.K.Puram,
New Delhi :

3. The Dsputy Director, R-egional Dssign &

Tachnical Development Centrs, 43, Okhla
Industrial Estate, Neu Delhi-110020

ees Respondents

(Nona for the respondents)

JUOGMENT (paaL)

(Hon'ble Shri S.R. Adige, Member (A))

In this applicaetion Shri Guru Agya Pal
Singﬁ, office of the Deputy Direct-r, Rmgional Design

and Technical Devslopmsnt Centrs, Okhla, New Delhi

has prayed for a direction to the respondents to qrant
him pay=-scale of R 425«700( in the revised scale as

recomnended by the IVth Pgy Commission from 1.1,86)

from the date of his appointment together with arrears

of pay and al) other conssquential banefits,

./4{¢ .
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2, ‘We have hasard Shri £.X, Jossph, Senipr
Counsel for the applicant, Nane appsared for ths

raspondents sven on ths second call, ingpite or
our uaiting o0 €11 12,35 Pﬂ,]}uring the courss

of hearing, Shri Joseph invited our asttention to
the letter dated 21-6-1989(Ann.A.6) From the

D-sputyDirector addressed to the Develapmert -

A whertm li paod
Commissioner for Handicrafts, Naw Delh;Arecommamded

the relief sought for by the applicant in this OR
and requested for suitable orders in thig regard,
Hivn P hpe

Ue have, informed that no ordenyas yet be=en passed,
\

3. Undsr the circumstances, we dispose of this

O0R& with a direction to the respondent No,2 to pass
2 sp2ekirg ordar upon the recommendationg of the

Dmp»uty‘Director dated 21-6m1989)and while doimg so to

e 8T 5T

take into account the contents of the Fimance Ministry

om N0.13(1)-IC/91 dated 19th October, 1994, 25 well as

the judament »t Lhis Tribunﬁi:datad 1+8-1691-in 04&-

No, 245/1987 (D.K.Kauskik & Ors v/s 07 4hd 5ERdES),

Thas® orders should be passed vithin three morths

“rom the date of receipt of a copy of this judgment,

45 Bo costs,
NS Aodetor,
(L ak shmi Swamimathan) X (S.R, Adide )
Membar(d) Memb er( A)
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